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notification(s) and hence the Ld. CIT(A)/NFAC is completely justified in 

upholding the rectification order passed u/s 154 r.w.s. 143(1) of the Act by 

the Ld. AO. 

 

12. We have perused the Hon’ble Supreme Court’s suo-moto order(s)  

dated 20.03.2020 and 10.01.2022, for extension of limitation excluding the 

COVID 19 pandemic period, the relevant provisions of the TOLA and  the 

CBDT notifications issued thereafter from time to time to give effect to the 

direction of the Hon’ble Supreme Court.  Undisputedly, the orders of the 

Hon’ble Supreme Court catered the need to obviate difficulties that could 

have been faced by the litigants in filling petitions/applications/suits/ 

appeals/all other quasi judicial proceedings within the period of limitation 

described under the Act due to the outbreak of COVID 19 pandemic.  

Section 3 of TOLA reads as under: 

 

www.taxguru.in



12 

ITA No. 342/PUN/2025, AY 2015-16  
 

 

 

www.taxguru.in



13 

ITA No. 342/PUN/2025, AY 2015-16  
 

 

 

 

13. From the plain reading of the above provisions, we find that section 

3(1)(a) of TOLA is widely worded to cover any proceedings or passing of any 

order or issuance of any notice, intimation, notification, sanction, or 

approval or such other action by any authorities, commission and tribunal 

by whatever name called under provisions of the specified Act. Thus, in our 

view, section 3(1)(a) would encompass extension of time limit even for 

rectification proceedings under the Income Tax Act.   

 

14. The CBDT Notifications issued in pursuance of section 3(1) of TOLA 

are reproduced hereunder, for ease of reference:  
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15. Perusal of CBDT Notification No. 93/2020 dated 31.12.2020 reveals 

that the said Notification extended time limit till 31.03.2021 for completion 

or compliance of any action specified under section 3(1)(a) of TOLA.  As 

seen above section 3(1)(a) of TOLA applies in respect of completion of any 

proceedings or passing of any order and thus in our view TOLA would 

extend/relax the limitation prescribed u/s 154(7) of the Act governing the 

rectifications proceedings.  

 

16. Subsequent Notification No. 10/2021 dated 27.02.2021 which was 

issued in partial modification of the Notifications No. 93/2020 dated 

31.12.2020 inter alia provided further extension/relaxation till the 

respective date(s) specified therein relating to passing of any order for 

imposition of penalty and for assessment or re-assessment under the Act, 

and the time limit for completion of such action u/s 153 or section 153B 
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